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SHORT NOTICE QUESTION
Negotiation with Maoists involved in abductions

05. SHRIPRAKASH JAVADEKAR : Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  whether Government has any plan to negotiate with the Naxals/Maoists
who have been involved in various abductions in the recent past;

(b)  if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a)to (¢c) A Statement is laid on the Table of the House.

Statement

(a)to (¢) It is a fact that the CPI (Maoist) are resorting to large scale
abductions in their areas of influence. However, only high profile abductions are widely
reported. In the recent past, the CPI (Maoist) abducted two Italian nationals, Mr. Paolo
Bosusco and Mr. Claudio Colangelo on 14.3.2012 from Daringibadi P.S. of Kandhamal
District of Odisha. Subsequently, Shri Jhina Hikaka, ML A, Laxmipur, District Koraput,
Odisha was abducted on the night intervening March 23-24, 2012. The District
Magistrate of Sukma District in Chhattisgarh, Shri Alex Paul Menon was abducted by
the CPI (Maoist) on 21.4.2012. In the year 2011, the Collector of Malkangiri District
in Odisha, Shri Vineel Krishna, was also kidnapped by the CPI (Maoist) on 16.2.2011.

The abduction of young and pro-active Collectors, clected representatives and
foreign tourists, etc. is a clear indication of the changing nature of Maoist insurgency.
The kidnapping of civilian non-combatants and even foreigners is indicative of the
facts the Maoists are using terrorist tactics to get their demands fulfilled by the State
Governments. Usually, the main demand of the CPI (Maoist) includes release of their
jailed cadres, especially relatives of important leaders. The abduction of civil
administration officials indicates a determined effort on the part of the CPI (Maoist) to
stall development process in affected districts. They seck to prevent poor and
marginalized sections of the society in their areas of dominance from joining the
mainstream development process. Such action by the CPI (Maoist) will not deter the
Government from its determination to continue with its efforts to combat Left Wing
Extremism in a holistic manner.

It has been noticed that the primary demands of Maoist always pertains to release
of their jailed cadres. Hence, negotiations in such situations can only be conducted by
the State Governments concerned. There is no direct role for Central Government in
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such situations other than providing necessary assistance required by the State
Governments. At the strategic level, Government of India has time and again appealed
to the CPI (Maoist) to abjure violence and come for talks. However, there has been no
response to this offer by the CPI (Maoist).

T IehTeT SIESHY : TR FB1E, 3T ST Taafordl §RT FAIGTTRBRT ST STUERTT 31T 3R
TET IR HUERTT BY, IAP a8 BTG & G AT 37 09 Ryg Mfear F ga@ng gy iR
IR S0t ISHT BT Hehe AT fF SR 1Tt IR BRT 31UERTT BT §, o swap deal =&t g9
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SHRI P. CHIDAMBARAM : Sir, I have also taken note of .the statement of the
Chief Minister of Chhattisgarh. I did speak to him when he was here two days ago.
Nevertheless, we must take note of the fact that the Chhattisgarh Government did
appoint mediators. Therefore, it would be impractical to take the view that under no
circumstances should mediators or negotiators or whatever name you may call them
can be appointed in a hostage situation. That, in my respectful submission, would be
impractical.

The Chhattisgarh Government, in fact, appointed mediators who held talks with
the two mediators or interlocutors appointed by the Maoists and they signed an
agreement. And, now, it is for the Government of Chhattisgarh to take action according
to what they agreed.

As far as hostage policy is concerned, yes, a suggestion was made that we should
evolve a uniform hostage policy in this country. The suggestion has been made since
the Kandahar case. But, there is no uniform hostage policy. And, I have told to my
officers that once the current hostage situations are resolved, they may begin
consultations with the State Governments on whether it is possible to evolve a uniform
hostage policy and, if it is possible to evolve a uniform hostage policy, what should
that policy contain. So, I have told them to take it up with the State Governments once
the current hostage situations are resolved.

i Tty : ST SERT U gy .. (EEE). ..
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sf} upreT AR EN : W, I8 WE B, fF 0 I & 918 N g vifersdt 7 S+ & gwfey
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freaTT Tt € | HaeT SIATIC & TG H 2l Taaforor 9¢ Y87 &, I8 9 121 &1 We have
to take a holistic policy. But, that is not the reasons. STERu TS UfaAfcadel deiol &1 S
A GO e H FIGRT T Ueb e BTRTST e faamaT, USTd 3 GO RE & SRR oM
gs, O 981 9 A%eldT el | Taaerars & IR # 37 Uar 1 | s Ut Uifordt 918 o5 gt +t
Hhefdr Mrefl| But, it depends upon the clarity of purpose and clear action plan. So, I
would like to know from the hon. Minister whether the Government has any clear

policy to deal with this menace or will formulate a uniform strategy.

SHRI P. CHIDAMBARAM : Sir, Government has a clear policy. My view has
been, my view is, and my view will be that dealing with terrorism, militancy and
insurgency is a shared responsibility. The very Constitution that gives police and law
and order to the States under List-11, has also imposed upon the Central Government a
duty under article 355. This is what I said at the Chief Ministers” Conference, not for
the first time but at every Conference of Chief Ministers. Some others have thrown
doubt upon the way I have formulated the policy. But I have no doubt in my mind that
dealing with terrorism, militancy and insurgency is a shared responsibility.

Sir, this policy can only be implemented if the Centre and States work together.
My appeal to all the State Governments, even in the last Chief Ministers” Conference,
has been that we have to work together and, by working together, we can overcome
the challenges of terrorism, militancy and insurgency.
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HTARIT BT I1hd < BT BT B Y8! 8 1IaT S ST gl ¥ g7 S WR=ex fobdr, wr 37
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SHRI P. CHIDAMBARAM : Sir, I didn’t get the nuance in the last part of the
question. Hon. Member referred to two incidents, one that happened many years ago
and the other that happened at Kandahar. I am trying to understand the question.

Yes, hostages are taken by Maoists repeatedly. In fact, the cases that get highlighted
are cases where a District Collector is taken hostage. But there are any number of
cases where militants and Maoists have taken hostage Government Servants at lower
levels, contractors, businessmen, ¢tc. Therefore, Maoists continue to indulge in
kidnapping. Some militant groups in the North-east also indulge in kidnapping.
...(Interruptions)...
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MR. CHAIRMAN : Please do not interrupt. ...(Interruptions)... Please do not
interrupt, Mr. Tarun Vijay.

SHRI P. CHIDAMBARAM : Therefore, kidnapping is not, regrettably, an
uncommon event. A lot of kidnappings take place. Many of them get resolved at the
local level. We play a critical, crucial role in advising and helping State Governments
in resolving those crises. For example, only about a couple of months ago, five
supervisory level workers of a construction company were kidnapped on the Mizoram
Bangladesh border, and it took us almost three-four weeks to get them back. But it was
done quietly. There was not much publicity in the Delhi newspapers but there was
some reporting there in the local newspapers.

Now, certainly, all this weighs on our mind and, that is why, I have advised
officers of the Ministry to take it up with the State Governments and begin consultations
with them, on whether we can have a uniform hostage policy. Now, how this hostage
policy will eventually evolve, I cannot say at the moment. But mediation and
negotiations are a part of every country’s hostage policy. Israel, for example, released
1,000 prisoners to get back one Israeli soldier. Therefore, we cannot take an impractical
view. At the same time, we must also, in agreeing on a policy—if all the States agree—
know where and how to draw the line.

MR. CHAIRMAN : Shri Devender Goud.
3N CoNIH WISHTS WUTeT : F9IIRT ST .. ().
st JTafer : o7 uge g g iy |

SHRI DEVENDER GOUD T. : Mr. Chairman, Sir, with a little experience of
being the Home Minister for five years in Andhra Pradesh, I can say that without the
support or cooperation of the civilians in that area, the police force cannot solve this
kind of a problem. With the same experience, I can say to the hon. Home Minister—he
is well aware of the problem—that States cannot handle this kind of a problem by
themselves. Their forces are not properly trained. Even the civil administration is also
not prepared for this kind of a situation in that area. Kindly create a nodal agency; of
course, you have it but it must be activated by not only giving more funds and also by
issuing directions on how they should implement. A lot of modalities and a lot of
conditions are put by the Central Government as well as the State Government. The
field officers suffer a lot because they are not having the clarity on how to spend and
how to implement this sort of programmes of the Government of India. Kindly take a
special interest. I would like to reiterate that without the civilian support, you are not
going to succeed in handling this kind of a situation.

I would like to know what kind of actions are taken from your side to coordinate
between the State and the implementing agencies. Every time we handle the problem,
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[SHRI DEVENDER GOUD T.]

a lot of experience we gain. I would like to know if there is any specific nodal agency
vou have formed to resolve this kind of problem. Thank you.

SHRI P. CHIDAMBARAM : Sir, there is no nodal agency as such to deal with
each of these problems. There are commonalities among the challenges; there are
differences among the challenges. Terrorism poses one kind of challenge. Naxalism or
CPI (Maoists) activities pose another kind of challenge. Insurgency or separatism in
the North-East poses another kind of challenge. There are commonalities. But, there
are also differences. There is no nodal agency. The nodal intelligence agency is the IB.
There is no other nodal agency. A very grave aspect of the problem, namely, terrorism,
sometimes, what the CPI (Maoists) does also qualifies under the definition of terrorism.
What the insurgents in the North-East do also qualifies under the definition of terrorism.
To deal with terrorism, we have proposed anodal agency. But that, as the hon. Members
arc aware, is still under debate.

1 QNI TISTHIS WUTeT : FHIUTRT ST, 3 o1y ATeds 3 AR I8 31 St 9 I8 H8T
e & for W T9e fawll uR, W # 9 RN & 99 987 SRR A | i aF I uge
M AfEee & Te Al 7 ¢ 9uE T B 3 anfeaiRat @ < @, TReR iR Ameisee
ForomeT 777 <7 1 FE T SN T U BeMR el IO W9 W 33T 1 R I8 919 BT
SHERT # ¥ &R T e @t = ufaferar g1 872 981 \HNT & 8ieY ST SR e H o
T2 €, ST W THST 97 3R BIAT 87 Sif @NT 39 Taelge qaic & AR 98 32 8, S5 arf
AT BT IET 27 T A-1g 42 St &) 537 99 & R & 7a7 2, e udr & I7 U o ufafsear
2 3R o WRHR & WIS FTRIERT ST A9 §Y RN H&H IoM off 8 87

SHRI P. CHIDAMBARAM : Sir, I am not aware of any statement
...(Interruptions)...

sft GENIH WISTITE HUTAT : SRR W 7 Ufsdidrel! Fal § ...(FeH). ..

it Jumafer ; 99 SRV . (=9EF)...

SHRI P. CHIDAMBARAM : I said I am not aware of any such statement. But, a
statement is brought to my notice. ...(Inferruptions)...

31 NI WISTMTE WUTET : A9IURT S, 3R 21 & I8 #31 & &I + U §Rf =181 8 ar
...(TFIT).... BT ST ... (SIF). ..

it kT : STTU WaTer Y foRT 8, 1 1Y Siae g ioly .. (Ge). ..

SHRI P. CHIDAMBARAM : Sir, I am not aware of any statement as said by the

hon. Member. I think, I saw a statement which said that tribals in conflict zone are
caught between the Maoists on the one hand and the security forces on the other.

Now, the implication and nuance of that statement is very different from what
the hon. Member says. But if what the hon. Member said is correct, and I am sure, he
is right, certainly, it is for the Minister to explain what he said and what he meant.
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MR. CHAIRMAN : Now, Statement by Minister correcting answer to Question.
Shri A K. Antony. ...(Interruptions)...

DR. NAJMA A. HEPTULLA : Sir, I have a question. I8 SJavell &7 U & |
MR. CHAIRMAN : No, you can’t. The Question Hour is over. ...(Interruptions)...

DR. NAJMA A. HEPTULLA : Sir, every day in the House, one Minister or the
other comes to correct the answer. What is the solution of it? Why don’t they give the
correct answers when the questions are put?

[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : That is according to the rules.
You know it. ...(Interruptions)...

DR. NAJMA A. HEPTULLA : Sir, the rule does not say that every day you
should do it. ...(Interruptions)... Sir, it is becoming a practice ...(Inferruptions)...

SHRIM. VENKATAH NAIDU : Sir, it is being done every day. ...(Inferruptions)...
Sir, it is becoming ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You know the rules.

...(Interruptions)...
SHRI M. VENKATIAH NAIDU : Sir, don’t take it lightly.

DR. NAJMAA. HEPTULLA : Sir, they can’t do it. ...(Interruptions)... You have
to give a ruling on this. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : It is as per the rules.

SHRI M. VENKATAH NAIDU : Rules permit it only under extraordinary
situations. But, vesterday, day-before-yesterday, the other day also, every day, the
Ministers are correcting their statements. ...(Interruptions)... That means they are
irresponsible while giving answers. Are they careless while giving answers?
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Anyhow, we have to go by
rules. ...(Interruptions)...

DR. NAJMA A. HEPTULLA : Sir, why don’t you give a direction to the
Government that they should come and tell the truth?

SHRI M. VENKAIAH NAIDU: What is the rule? Please enlighten us, Sir.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : This is as per the rule. The
Ministers can correct it.
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DR. NAJMA A. HEPTULLA : No, Sir; this is the complaint. ...(Inferruptions)...
Sir, you give your ruling on this.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : They are doing their duty to
the House by correcting the answers. ...(Interruptions)... No, you cannot object to that.

...(Interruptions)...
SHRI M. VENKATIAH NAIDU : Let them be responsible.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Madam, you were in the Chair;
vou know everything. You cannot object to that. ...(Inferruptions)...

SHRI M. VENKAIAH NAIDU : What is the rule?

DR. NAJMA A. HEPTULLA : Sir, you give a direction to the Government.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no; take your secat.
...(Interruptions)... I am not to quote you the rules. Take your seat. ...(Interruptions)...
Now, please allow him. See, they are doing their duty by correcting their mistakes, if
any. It is permitted as per the rules. Rules permit such corrections. ...(Interruptions)...
Madam, you know everything. Madam, you know much more than me. Then, why do
you object to it?

DR. NAJMA A. HEPTULLA : Sir, I know the rules. That is why I am objecting
to it. ...(Interruptions)... Every day, it is becoming a practice. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Every day, one Minister is not
correcting. ...(Interruptions)...

SHRI M. VENKATIAH NAIDU : Sir, vesterday, day-before-yesterday, the
Ministers corrected the answers. Check the record. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : No, no; if every day one
Minister is correcting, you have a point. It is not like that.

SHRI M. VENKATAH NAIDU : Sir, yesterday, day-before-yesterday, they
corrected answers. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Venkaiahji, please.
...(Interruptions)... No; that is some other Minister. That is their duty to the House.
They are performing their duty by correcting the answers.

SHRI M. VENKAIAH NAIDU : Giving wrong answers is their duty?

DR.NAJMAA. HEPTULLA : Their duty to the House is to give correct answers.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no; you know the rules.
Madam, please sit down. ...(Interruptions)... Madam, you are my good friend. Please
sit down. Venkaiahji, my good friend, please sit down.

SHRI M. VENKAIAH NAIDU : They have to explain as to why it happened.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Yes, that is what they are doing
by correcting the answers. ...(Interruptions)... That is what we are doing.
...(Interruptions)... No, no; whatever is under the rules, I can allow. ...(Interruptions)...
There is no rule ...(Interruptions)... Vinay Kativarji, you have no point.
...(Interruptions)... You have no point. Please sit down. ...(Interruptions)...

o} for B ; STRTTeRT <7, B9 SUET SRETT e w1fdv| 8K By TRt Teee!
AT B, o JTHT IR I B AN BT TRETT e anf3y |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, Statement by Minister
correcting Answer to Question. Shri A K. Antony. ...(Inferruptions)...

STATEMENT BY MINISTER CORRECTING ANSWER TO THE
QUESTION

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY) : Sir, I lay on the Table,
a Statement (in English and Hindi) correcting the answer to Unstarred Question 2825
given in the Rajya Sabha on the 2nd May, 2012 regarding Purchase of MIG aircrafts.

SHRIM. VENKATAH NAIDU (Karnataka) : Under what rule? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no; you take your seat.
...(Interruptions)... You know there is a rule in the Rule Book to correct the answers.
...(Interruptions)... Yes, there is a rule. ...(Interruptions)... I am not to quote you the
rule now. Take your seat. ...(Interruptions)... Now, Papers to be laid on the Table.
Kumari Selja. ...(Interruptions)...

PAPERS LAID ON THE TABLE

| Report and Accounts (2010-11) of various Institute, Council, Fund and
Centre and related papers.

II. MOU (2012-13) between Govt. of India and HUDCO.

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND THE MINISTER OF CULTURE (KUMARI SELJA) : Sir, I lay on the Table, a
copy each (in English and Hindi) of the following papers:—



